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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 515/2022

IN THE MATTER OF:-

Dharamvir oo Applicant

VERSUS

Stateof Haryana & Ors = ... Respondents

REPLY/RESPONSE OF THE RESPONDENT NO. 10 (DISTRICT

MAGISTRATE. SIRMAUR, HIMACHAL PRADESH )

1

(8.)

o

MOST RESPECTFULLY SHOWETH:

That the instant matter was listed on 15-10-2025 on which date the
Hon’ble Tribunal was pleased to pass following direction-:

*“ In his report, respondent No. 10-DM, Sirmaur has mentioned that no
encroachment has been found in river Markanda on spot in village
Peepalwala in district Sirmaur. Reliance has been placed in the reply
on the report of Tehsildar, Nahan, District Sirmaur, HP. The above said
report is not enclosed by any inspection report. Further, the report
shows that at all other places River Markanda is [flowing through land
owned by private persons. Respondent No. 10-DM, Sirmaur is directed
10 file complete report giving details regarding all the revenue numbers
of land with area and nature of use recorded in revenue record through
which river Markanda is flowing ”.

That pursuant to the aforesaid directions, a joint inspection of the

area pertaining to River Markanda was carried out on 08-01-2026 under the
supervision of the respondent No, 10 (District Magistrate) alongwith the

Sub- Divisional Magistrate, Nahan/ Naib Tehsildar Nahan/ field Kanungo

st d : LA :
Nahan- 1™ & 11" and concerned patwaris to identify the encroachment in

river Markanda. ( Annexure- R-10/A )




P

(5]

That during the cou@ @i4p9i0n and on verification of the

revenue records, it was found that river Markanda is flowing through
various Khasra numbers situated in different Mohals. The complete
khasra wise details, including the revenue numbers area of land and
nature of use as recorded in the revenue record, have been complied
and are annexed herewith as Annexure- ( R-10/B)

That respondent No. 10 (District Magistrate) has inspected
Khasra No. 40, Mohal Jogiban from where the river, Markanda
originates near the temple of Markanda Rishi. Respondent No. 10
(District Magistrate) also inspected Khasra No. 131 of Mohal
Malonwala and Khasra No. 18 of Mohal Pipalwala to identify the
encroachment in river “ Markanda”. khasra number 131 is recorded
in the ownership of State Government and possession of Himachal
Pradesh, Forest Department and Khasra number 18 is also
recorded in the ownership of State Government and possession of
Revenue Department. No encroachment was found in these khasra
numbers (18 and 131). Further, Khasra No. 340/324/80 is recorded
in the ownership of State Government and possession of Himachal
Pradesh, Public Works Department and Khasra Numbers 344/83 &
346/83/1 of Mohal Khajurna are recorded in the ownership and
possession of Central Government. A bridge is under construction
over these khasra numbers on National Highway-7 and no
encroachment was found in these khasra numbers.

That the remaining khasra numbers through which river
Markanda flows are recorded as private land in the revenue record. The
said facts is duly reflected in Annexure - ( R-10/B) which also specifies
the extent of river area in each khasra numbers.

That on the basis of the joint inspection and scrutiny of revenue
records, no encroachment has been found on the government land
forming part of the river Markanda within the jurisdiction of District
Sirmaur.

Distragt Magistrate,
Distrit} Sirmour,
Nahan\ (71.7)
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That the present report alongwith above mentioned annexure
and photographs (R-10/C) has been filed bonafidely and in true
compliance of the directions issued by this Hon’ble Tribunal and the
same may kindly be taken on record.

Praver clause

In light of the facts and submission stated here in above, the
Respondent ‘No. 10 most respectfully prays that this Hon’ble
Tribunal may kindly be pleased to take the report/response on
record and the Respondent No. 10 humbly seeks any other relief or
direction of this Hon’ble Tribunal may deem fit and appropriate in

the interest of justice.

fagisliate,
Disﬂfidf a%féffﬁi’t‘e,
Disty irmaur at Nahan.

(Respondent No. 10)
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HON'BLE  NATIONAL
PRINCIPAL BENCH, NEW DELHI

BEFORE THE GREEN TRIBUNAL,

Original Application No. 515 0f 2022
INTHE MATTER OF:-

Dharamvir .o.en. . Petitioner

VERSUS
State of Haryana & Ors.
...... RESPONDENTS
AFFIDAVIT
I Priyanka Verma, Aged 40 years, at present serving as District

Magistrate, District Sirmaur, Himachal Pradesh, do hereby

solemnly affirm and state on oath as under:

That [ am the Respondent No. 10 in the captioned matter and I am well

conversant with the facts and circumstances of the case and as such I

am competent to swear this Affidavit/Reply.

That I have read over and understood the contents of the accompanying

application and state that the contents thereof are true and correct to the
best of my knowledge and belief.

4 | state that the annexures annexed to the application/reply are true

copies of their respective originals.

Attested

v6 Magistrate
Nahar? Distt Sirmaur (H.P)
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VERIFICATION

I, the aboVe-named Deponent, do hereby verify that the contents of the
aboVe Affidavit/ reply/ response are true and correct. No part of it is false

and nothing material has been concealed there from.

Verified at Nghayn onthisthe 19 day of  January 2026.

TNTZ"“:'

Sirmotutr,

AH%'—QJ Distr

Nahayl,
: istrate
Exe&;i@ Magistrate o

Nahan Distt Sirmaur L4
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No. READER-SDM-N/2025-94

OFFICE OF THE SUB DIVISIONAL MAGISTRATE, NAHAN, DISTRICT
SIRMAUR, H.P.

Date, Nahan the 12" day of January, 2026

To

/APDM)AC/DAC

The District Magistrate, i - 86
District Sirmaur at Nahan. - 7

/2)/ 98
Subject:- Regarding Original Application No. 515/2022 titiled as Dharamvir versus
state of Haryana & Ors.
Sir,

Kindly refer to your office letter No.SRM-DEV-(NGT-OA
No.197/2025)-11058 dated 23-10-2025, on the subject cited above.

In this context, a joint inspection was carried out on dated 08-01-2026 by
the worthy Deputy Magistrate, District Sirmaur alongwith the undersigned, Naib-
Tehsildar Nahan, Field Kanungo Nahan-Ist & lind and Patwaris concerned to identify
the encroachment in river Markanda. No encroachment has been found in Government
land of Markanda river. List of Khasra numbers/ownership detail of the river is also

enclosed.

The original inspection report received from Naib-Tehsildar Nahan is

enclosed herewith for your kind information and further necessary action.

Encl:As above. Yours faithfully,

A

Sub-Divisional Magistrate,
Nahan, District Sirmaur, H.P.
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No.Reader/Tehsildar/Nahan/2025- )ug
Office of the Tehsildar Nahan,

Distt. Sirmaur Himachal Pradesh.

Dated Nahan 09" January, 2026.

Kok Kk kK
To
e Sub Divisional Officer (Civil),
“ Nahan, District Sirmaur.

Subject: Regarding latest status/ action taken report in the matter of OA No.
§15/2022 titled as Dharamvir V/s State of Haryana & Anr, pending
before Hon’ble NGT.

Sir,

Kindly refer to your office endst. No. Reader/ SDM-N/ 2025- 2927 dated 07-11-
2023 on the subject cited above it is submitted that an inspection was carried out by the worthy
Deputy Commissioner Sirmaur with the assistance of the Sub-Divisional Officer (Civil), Nahan,
Naib Tehsildar Nahan, Field Kanungo Nahan-Ist-1ind & Patwari Concerned on dated 08-01-2026.
Worthy Deputy Commissioner has inspected khasra no. 40 mohal Jogiban from where river
Markanda originates and a temple situated there, and khasra No. 131 mohal Malonwala to identify
the enchroachment in river “Markanda”.

It is submitted that during inspection conducted by me with the assistance of field
staff details regarding all the khasra numbers of land with area and nature of use recorded in
revenue record through which river Markanda is flowing is observed. Detail report has been
prepared by the patwari concerned which is enclosed herewith for kind perusal (Annexure-A).

It is further submitted that river Markanda is flowing through two khasra numbers
131 of mohal Malonwala and khasra number 18 of mohal Pipalwala, which is recorded as
Government land in revenue record and no enchroachment has been found on spot on said

Government land. Rest of all khasra numbers through which river Markanda passes is recorded as
private land.

Encl: As above.

Yours Faithfully

e

hauder ST
Naib Tehsildar Nahan

(1 el H
Distt. Sirmaur.
'L?. P\

Endst. No. As above dated -01-2026.

: Copy is forwarded to the worthy Addisional District Magistrate, District Sirmaur
w.rt. their office letter No. DC-DEV- (OA No. 515/2022)- 13115 dated 22-12-2025 for kind

information.
Nhif Fehsildar Nihan

{ DisttaSjnoagur.
Distt Sirmaur (H.P)
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